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SHRIMATI KAMLA SINHA: My
question was very specific, whether the
Central Government plans to bring out a
Central legislation to be called Employment
Guarantee Act, and not the employment
guarantee scheme on Maharashtra pattern.

SHRIP. A. SANGMA: No, Madam.

SHRI JAGESH DESAI: Just now the
Minister said that it is not possible to have
employment insurance because of the problem
of resources. I have visited so many public
sector undertakings. They have vast chunks of
Jand for development but there land's, are not
being mad© use of. I want to know whether
the Government would consider to allow sale
of those lands which are in urban areas. The
prices of these lands have gone up to such an
extent that I think with these resources we will
be able to give them finance for purposes of
modernisation. If that is done, I feel that there
will not be any problem of closure and
sufficient employment can be generated. I
want to know whether the Government will
consider it. The Execiir fives Association of
IISCO yesterday said that the worth of assets
is only Rs. 380 crores. But that is their
estimate; they may be wrong. But the present
value of assets is Rs. 16,000 crores. I want to
know whether the Government will conduct a
survey of such industries and wherever excess
land is there and you can get a good rice by
selling that land, whether the Government will
conn sider my suggestion to mobilise resour
ces.

SHRI P. A. SANGMA: These lands. are
governed by the State legislations like Urban
Ceiling Act, Municipality Act, Corporation
Act. Practically we do not have power over
this. Normally the State Governments do not
give permission to dispose of those lands. 1
quite agree that this could be one way of
mobilising resources for the public sector or
for any other purpose that Government may
think. This has been taken up by the Ministry
of Urban Development and Department of
Public Sector Enterprises with the respective
State Governments.

THE DEPUTY CHAIRMAN; Next
question.

[RAJYA SABHA]

to Questions 12

Foreign Secretary level talks between
India and Pakistan

*422. SHRI ANANT  RAM JAIS-
WAL:f DR. ABRAR AHMED:

Will the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that Foreign
Secretary-level talks between India and
Pakistan are to be held at New Delhi in the
middle of August, 1992 and the date of the
meeting was finalised by the Prime Minister
when he met Pakistani Prime Minister in Rio
de Janeiro last month;

(b) whether Government propose to raise
the issues of growing militant activities in
Jammu and Kashmir and supply of arms to
the militants during the talks;

(c) whether Government would also
discuss ban on production, stockpiling and
use of chemical weapons; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR'T R. L. BHATIA): (a) At their meeting
at Rio de Janeiro on 14 June, 1992, the Prime
Ministers of India and Pakistan had agree that
the bilateral dialogue should be resumed. The
dates for the next round of Foreign Secretary
level talks were to be decided through diplo-
matic channels. These talks are now
scheduled to be held in New Delhi from 16
to 19 August, 092.

(b) to (d) There is no fixed agenda for
these talks,. They are expected to cover the
entire gamut of bilateral relations.

The question was actually asked on
the floor of the Huse by Shri Anant
Ram Jatswal.
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THE PRIME MINISTER (SHRI P. V.
NARASIMHA RAO): Madam, the hon.
Member is taking me by great surprise. He is
producing a scheme about which I know
nothing. I can only imagine, but answering
the question, by imagination, would be very
dangerous. I would like to have a viable
proposition. I would like him to give me some
details about it. We can discuss. I am open to
all suggestions, useful suggestions, in the
matter of improving relations with our
neighbours, particularly, Pakistan, where we
do have some tiffs. 7 will be happy to discuss
it with ham. But first, he should give some
outline so that we can discuss it.

RS

SHRI P. V. NARASIMHA RAO: Madam,
this actually introduces another factor that I
have to first study the Rashtrakul,—which has
come now, about which not much clarity has
come. The point is, if there is a proposal,—
apart from the Rastrakal-which can be called a
viable proposal, which could be accepted by
all concerned—there ace so many hurdles to
cross—and if the details are forthcoming from
the hon, Member, we will certainly consider,
discuss it with him. But we do not really have
to go to the model of the new Rashtrakul
because there is some sort of lack of
knowledge about that than what what could
perhaps improvise.
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- was part (b) of the first supplementary.

THE DEPUTY CHAR MAN:
you had got up twice.
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SHRI G. G. SWELL: Every knowledgeable
person knows what is happening in Pakistan
and in her vicinity. She has; played a major
role in bringing about a change of guard in
Afghanistan. She has moved fast on that
towards close Governmental cooplerational
between the two countries. Her intelligence
outfits are reported to have infiltrated into the
structure in Afghanistan. She has easy open
access to the vast Central Asian Islamic
Republics.  The Afghan Mujahidins are said
to be in Kashmir. They soon may be
followed by Iranian volunteers. I would
like to know in this context: (1) whether there
has been a cerebration in extenso and in
depth in the Ministry about these
developments in Pakistan and in her vicinity
and their relationship with Irviia; (2) whether
these considerations have gone into the mind-
set of Pakistan ia all her negotiations with us:
and (3) whether there are instructions to our-
Offi-cers that when they talk to Pakistan
and negotiate with ~ Pakistan, they keep these
things at the back of their mind?

SHR'T R. L. BHATIA: It is true that all
these points which the hon. Member has
mentioned, will be borne in mind while
talking at the Secretaries' Conference. All
these matters have already been discussed
also at various levels and I assure you that all
these matters will be taken into consideration
and India's viewpoint will be brought to the
notice of the Secretaries very strongly.

SHRI INDER KUMAR GUJRAL:
While T appreciate and support the initiative
taken by the Prime Minister for improvement
of relations and normalisation of relations
with Pakistan and while the series of talks that
are being held between Foreign Secretaries
could possibly serve a useful purpose, I am
somewhat concerned to see a latest report
regarding the remarks of the Secretary-
General of Foreign Affairs, Mr. Zaqi. On
28th of July he said that "the
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Kashmir issue would be on the top of the
agenda at the Foreign Secretary level talks
between India and Pakistan to be held in Delhi
next month". He preambled it. He preambled it
by saying that 'the will of the nation is the last
touch-stone regarding State policy and I don't
think that the people of Pakistan and Kashmir
are in a mood to accept any change in our
policy." May I ask the hon. Minister if any
notification lhas been received that they want
to mqve this and this is on the top of the
agenda, or is it that he is only tryng to please
his own constituency in Pakistan?

SHRI P. V. NARASIMHA RAO:
When we said that there will be no set agenda, it
does not mean that there will be no topic to
discuss. We have the topics uppermost in
our mind. We have our concerns and we
start with those concerns. The only thing is
that unfortunately whenever there are talks
slated whether between the Secretaries or
between the Prime Ministers, it has almost
always 'happened that something has been
done from the Pakistan side at what level, I
can't say; under what instructions, or no
instructions, 1 cannot say. Butthe effect has
been to dampen the enthusiasm with which we
approach each other to discuss. Now,
this is a matter which needs to be very
carefully noted. If we fall a prey to that,
then those who are doing it will the
triumphant. We should not fall a prey to that.
We are neighbours. We go on talking in
spite of the setbacks. There is a very great
setback. Naturally talks cannot take
place in a bitter atmosphere Therefore, we
put them off for some time. But this is a
continuous  process. Until we are able to
break througli—this barrier created artificially
or created naturally—I do not know which—
we have to go on talking and we have  to be
on guard. That is the most important thing
that we should be prepared. For, talks, yes,
but the same time we should also be on
guard. This is the policy.
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that Pakistan had a mission to liberate
Kashmir.
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there can be no compromise on India's
unity and integrity.
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SHRI P. V. NARASIMHA RAO: This

I am prepared to go into it in g detail and
explain the stand of the vermment. This
(has been appireti; throughout although
we are under p sure. We have been under
pressure a since the Treaty began. Now
the The has only a few years and perhaps,
i going to be reviewed. So, the press will,
perhaps, mount. But I cc make a statement
or I could explain position on some other
occasion not connection  with this
question.
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THE DEPUTY CHAIRMAN: A
right. The Members can write to us ar we
will take a decision on it. But junew, let

cannot be a subject for Secretary-level talks. us go ahead with the other question.
This is something very different. If you want,
on some occasion,




